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ORDER

Reply has been filed by the RP to the application filed by the Operational
Creditor. Copy of the same has not been received by the Ld. Counsel for the
Applicant. Another copy be supplied to him. To come up for arguments and
disposal on 30t October, 2018. As per the interim report filed by the RP, it is
submitted that plant has been restarted. The information memorandum has

been received late in this case according to which expression of interest has been

invited in the first week of November.

It is made clear that the process of the CIR shall not be stalled during the
pendency of this application. Interim report has been filed by the RP. 2 other

applications have been filed by the RP, one is by way of an interim report.

(Sapna)

\



The other CA, CA 624 /2018 has been filed by the RP praying for extension
of the CIR process in view of the decision taken by the COC in its 6t COC meeting

held on 25t September, 2018. The RP wishes to file an amended application.

To come up on 30t October, 2018.

Y o e

(Deeph Krishan) (Ina Malhotra)
Member (T) Member (J)

-

(Sapna)



